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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported repression on A&lva&s In
Maharashtra and West Bengal

PROF. MADHU DANDAVATE 
(Rajapur): I call the attention ol the 
Minister of Home Affairs to the follow
ing matter of urgent public importance 
and request that he may ’make a 
statement thereon:

‘Reported forcible eviction of 
Adivasis from their agricultural 
lands in Maharashtra and West 
Bengal and police repression on 
them.’
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): Sir, according to informa
tion obtained from the State Govern
ment, there had been large scale en
croachment of forest land in the two 
forest division of Dhulia District. As 
on 15th July, 1974, 7719 acres of forest 
land were under encroachment in the 
two forest divisions. Efforts made by 
the Forest Department to secure the 
removal of encroachment through 
persuasive methods did not succeed. 
Therefore, the State Forest Depart
ment removed the encroachment in 
2023 acres with the help of the State 
Reserve Police. The encroachment 
was not for residential purpooes and, 
therefore, no Adivasi family was 
evicted from their residence. The 
State Government have also reported 
that allegations of repression by the 
State Reserve Police have been found 
to be without foundation. The State 
Government have taken steps to pro
vide alternative employment and 
source of livelihood to persons who 
had encroached on forest lands. A 
scheme costing Rs. 21 lakhs for road- 
building, soil conservation, afforesta
tion etc. ig being implemented in 
that areas,

Government are aware of the pro** 
blem of alienation of Adivasis land in 
this area. The State Government 
have informed us that they axe pro
posing to amend suitably the Maha
rashtra Land Revenue Code so as to 
safeguard the interests of Adivasis.

The Government of West Bengal 
have been requested to furnish the 
relevant facts regarding newspaper 
reports alleging eviction of Adivasis 
from their agricultural lands in Jhar- 
gram area in Midnapore District of 
West Bengal.

PROF. MADHU DANDAVATE: The 
cursory and scrappy statement made 
by the hon. Minister on the floor of 
the House gives no evidence at all 
that he comprehends the gravity and 
seriousness of the situation created in 
Maharashtra and West Bengal by the 
eviction of Adivasis and the unparal
leled and unprecedented repression 
that is let loose by the SRP and Police 
on the Adivasis who are struggling 
for their legitimate rights.

As far as Maharashtra is concerned, 
Adivasi belts like the Chandrapore 
district and the Dhulia district are 
seriously affected hy the agitation of 
the Adivasis that is going on there. 
The agitation is by the Adivasis, the 
Harijans and also the nomadic tribes.

I draw your attention to the fact 
that I had raised the issue of atro
cities on Adivasis, Banjans and noma
dic tribes in Manekgarh in Vidarbha 
district of Maharashtra under rule 377 
on 26-4-74. In the course of my 
observations, I had categorically de
manded from Government that the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes should 
make an on-the-spot inquiry of the 
struggle that is going on in Manek
garh in Vidarbha, Maharashtra and 
also to ascertain whether there were 
atrocities on Adivasis, Harijans and 
nomadic tribes. I also said that the 
Parliamentary Committee on the 
Welfare of Scheduled Castes arid Sche*
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duled Tribes should also investigate 
the matter,

I will just read the direction given 
by the Peputy Speaker then. When I 
specifically demanded that the Com
missioner for the Scheduled Castes 
and Scheduled Tribes should make an 
on-the-spot inquiry and the Parlia
mentary Committee should also pTobe 
into it and report to the House, the 
Deputy-Speaker had given the follow
ing direction.

“Mr. Dandavate, I think, he has 
made a very constructive sugges
tion. He has referred to the Com
missioner for Scheduled Castes and 
Scheduled Tribes. He has certain 
responsibilities and let him do his 
job/’

I am happy to note that though rather 
late, the Union. Commissioner for 
Scheduled Castes and Scheduled Tribes 
has already done his job. He went to 
Manikgarh and made an on the spot 
enquiry. I am pained to find that the 
statement of the Minister is less than 
whatever has appeared in the press. 
He has not even cared to contact the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes whose 
office is very close. If only he had 
listened to the details furnished by 
the Commissioner for Scheduled Castes 
and Scheduled Tribes, such wrong, 
incorrect, cursory statement would 
not have been made in the House. I 
would like to read before the House 
the specific statements made by the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes in this 
regard. I am quoting from the Nagpur 
Times dated 16th July, 1974:

“Manikgar Encroachers—Mane 
criticises Government’s Eviction 
Decision.

Mr. Shankarraro Mane, Commis
sioner for Scheduled Castes and 
Scheduled Tribes, Government of 
India, criticised here today the 
decision taken by the Maharashtra
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Government to evict the so-called 
encroachers on forest land in Manik
garh area of Chandrapur district.

Mr. Mane, a former Congress M.P. 
who toured the area on July, 13 and 
14 told Nagpur Times in an inter
view that the problem was essen
tially a human one and it should be 
dealt with in that perspective. He 
hoped that the Government would 
see the issue in that light.

Mr. Mane said that out of 2068 
families on the land in question, 
residing in 51 villages, 617 belong
ing to Scheduled Castes, 12 to 
Scheduled Tribes and 543 to noma
dic tribes, 886 families were from 
others, including a number of those 
belonging to the other Backward 
Classes etc.

His attention was drawn to the 
problem and the plight of the large 
number of persons from Scheduled 
Castes, Scheduled Tribes and Noma
dic Tribes, who have developed land 
there some time back, Mr. Mane 
said. He had written to Mrs. Prati- 
bha Patil, Minister of Social Wel
fare in this regard and asked her 
to look into the question.

Mr. Mane said that he could not 
understand as to how for the last 
so many yeara the Government 
allowed these families to settle on 
the reserved forest land, develop it 
and start farming. What were the 
Forest and other officers doing? As 
a matter of fact, the Government had 
de facto recognised the settlers by 
providing them with many facilities 
like schools, wells, panchayats etc. 
ana also by recovering taxes from 
them. Their natnea were also enrol
led in the voters’ lists and they 
have voted in the various elections 
from 1971 onwards, Mr. Mane said.

It was the unscrupulous forest 
contractors who in collusion with or 
connivance of forest officers that 
destroyed the forest and the settlers 
only came later* Mr. Mane said.
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He foiled to see how the Govern
ment would be able to replant the 
forest which would take decades to 
grow to economic value.......” etc.

He said there are political overtones 
to the problem. I had pointed to this 
House the atrocities committed at 
Mamkgarh were so pronounced and 
tragic that even a cursory report of 
these tragedies would move any sensi
tive heart. When forest officers went 
to destroy a hut, a pregnant woman 
just to about to deliver was dragged 
out by the forest officer and both the 
woman and the new bom baby died. 
When advasis and scheduled castes 
men were removed in a truck, one 
child was left by a Harijan woman. A  
forest officer jumped from the truck 
and trampled a small baby under his 
feet and the child died. When sche
duled castes men were taken to the 
Andhra border and left in the lurch, 
one thirsty child died for want of food 
and water This is the manner in 
which they have been treated. The 
Home Minister is not able to give us 
the details. Fortunately, a prominent 
newspaper in Bombay, the Maharash
tra Times, sent a special representa
tive, Shri Dinu Banadive to Manikgarh 
and he has written two special des
patches in the Maharashtra Times 
dated 17th and 18th July. They have 
shown the houses that are destroyed 
and burnt They have given the 
details of the interviews they had 
with those on whom the atrocities 
were committed by the police,

T would like to have a categorical 
reply from the hon. Minister to my 
questions. When I have raised this 
question under rule 377, why is it that 
the investigation made by the Com
missioner for Scheduled Castes and 
Scheduled Tribes has not been brought 
before the House? Why is It that the 
Parliamentary Committee on Sche
duled Castes and Scheduled Tribes has 
not investigated info the problem?

MR. SPEAKER: He should conclude 
now,

PROF. MADHU DANDAVATE: Sir, 
if he had made some reference to it, 
1 would have asked some questions. 
In fact, Sir, you should have pulled 
up the Minister for not giving all the 
information.

There is another instance. In 
Dhuha district of Maharashtra there 
is a powerful movement led by the 
Socialist Party, the CPM and the CPI, 
which movement is growing in volume 
and intensity. In Dhulia district, 
which is the north Adivasi belt of 
Maharashtra, 4,000 Adivasi families 
have been evicted from 20,000 acres 
of Government forest land. I am 
seeking specific information on this 
point Is it not a fact that in this 
particular belt the Maharashtra Gov
ernment had appointed two special 
tehsildars to survey the transactions 
m lands of the Adivasis and that they 
have given their finding’  Deliberately, 
the Maharashtra Government have not 
brought forward the finding of the 
survey because they know that if the 
findings of the survey are made known 
to the country, the lethargy of the 
Government would be thoroughly 
exposed and the atrocities committed 
by the police and the landlords on 
the Adivasis would be throughly 
exposed These are the facts that I 
place before you.

In conclusion, I want to ask the 
Home Minister why he has given only 
a scrappy note and not detailed infor
mation Why did he not show the 
Commissioner for Scheduled Castes 
and Tribes the courtesy of meeting 
him9 I want to know from the hon. 
Minister whether the detail* that I 
have placed before him are correct or 
not. Will he next time plafce before 
this House a complete report o f the 
Commissioner for Scheduled Castes 
and Tribes and will the spedti Parlia
mentary Committee ter Scheduled
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i»4  Tribes go int* the matter 
and investigate the problem? Even if 
you ait tight, the militant Adibasis in 
Maharashtra are not going to take it 
lying down. They have already raised 
their banner of revolt and they will 
continue to fight for justice which 
has been denied to them X want the 
hon. Minister to reply to these ques
tions. As far as West Bengal is con
cerned, my hon. friend, Shri Samar 
Guha, will raise the problem.

MR. SPEAKER: Every time mem
bers tell me that 1 do not limit the 
time. Now they can very well imagine 
how difficult it is.

SHRI RAM NIWAS M1RDHA: The 
hon. Member has mentioned about 
Manakgarh in Chandrapur district and 
some incidents which took place there. 
The statement that I have made is 
particularly with respect to the recent 
incidents in Dhulia district, But 1 
would like to mention that after the 
matter was raised here, about Manak
garh and other tribal areas, the Com
missioner for Scheduled Castes and 
Tribes went to the spot, as suggested 
by the hon. Member, which he would 
have done even otherwise. Far from 
not meeting him, I met him immedia
tely after his visit to the spot. I met 
him this morning also before I came 
to the House, to try to know first hand 
what has happened there. We are in 
touch with the developments. Shri 
Mane himself has written a letter to 
the Chief Minister. When I went to 
Bombay in connection with a Joint 
Committee, I met the authorities there 
and discussed with them what legis
lative, administrative and other mea- 
eurea are needed to meet the situation 
which was developing in a very aenoua 
way. As I mentioned in my statement, 
there was same lacuna in the tenancy 
laws regarding the transfer oj land 
from the Adivasis to the aon-Adivasis.

We have received infornwUon from 
them that they propose to issue an
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Ordinance which will plug the loop
holes. So far as legal lacuna is 
concerned, they will try to remove it.

As regards other matters, 1 have 
mentioned what steps we are taking to 
rehabilitate these persons who were 
evicted. They have also given reasons 
why they were evicted. It is because 
they had forcibly occupied and encroa
ched upon forest lands. We have 
impressed upon them the necessity of 
rehabilitating them even if they were 
illegally in possession of those lands. 
We have told them that if they have 
to be evicted, they should be provided 
alternative lands and means of liveli
hood. We will pursue the matter.

As regards the atrocities committed,
I will not go into details. They have 
given certain assurances. I would like 
to ensure the hon. Member. . . .  (Inter
ruptions). The police have also been 
beaten; they have also been injured- 
I would not like to go into all those 
details. I would like to assure the 
House that we will again take up this 
matter with them and see that nothing 
happens which hurts the pride of 
Adivasis. All protection will be given 
to them and they will be rehabilitated.

PROF. MADHU DANDAVATE: I
would like to know, as per the direc
tion of the Chair, from the hon. 
Minister whether the Commissioner’s 
Report will be brought before the 
House. Why were the. findings of the 
Commissioner not brought before the 
House? He has violated the direction 
of the Chair. It is on record. 
my protest Adivasis do not *et pro
tection in this House. Sir, I read w t 
before you the direction given by U»
Deputy-Speaker. The 
refuses to follow the direction of the 
Chair. What should we do’  When 
we violate your direction, you puU w 
up. But when the Government violates 
the direction of the Chafe, youdoaot 
do anythin*. There is a d ir«ton  from 
the Chair that the Report should
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before the House. I request you, Sir, 
in the name vt Adivasis.—

ME. SPEAKER; Why are you getting 
so sentimental, so emotional? The 
Minister has already said that they 
are going to issue an Ordinance to 
amend the Act and do everything. He 
has given a full assurance. What else 
do you want?

PROP. MADHU DANDAVATE: 
Whatever direction iB given by the 
Chair, you please see that the Gov
ernment follows the direction from the 
Chair.

ME. SPEAKEE: I am not to issue 
direction from here. I have no autho
rity to issue directions.

PROP. MADHU DANDAVATE: 
What is the dignity of directions com
ing from the Chair?

MR. SPEAKER; I am not prepared 
to give any direction. The Minister 
has already given a very categorical 
and a vefcy clear reply.

PROF. MADHU DANDAVATE: He 
has not said that the Commissioner’s 
Report will come before the House. 
He has not said that.

MR. SPEAKER: He has given a 
very clear reply. Why do you bring 
in the Chair here?

PROP. MADHU DANDAVATE: 
Became the Chair has given a direc
tion.

tftfflgfeOT* T) : tfWTC

vt fvfti mirft «rr ^  

fogrnflr \
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PROP. MADHU DANDAVATE: Let 

the Home Minister at least say, as 
directed by the Deputy Speaker, the 
Report of the CcwrwmiaBioner of Sche
duled Castes said Scheduled Tribes 
will come before the House.

MR, SPEAKER: He has already 
given a clear and categorical reply.

- - rs _ a ft_N1 _-.v. naprr snFTm f  ITTTJ TSTn H r

wwwfr ircr

WSTWT 5T*T t  ^  ^  fa

sr*T 

i t  | i ?rt *rnr w f

fa w fr  fc ? StTT OTFfF I

MR. SPEAKER: He has given a 
categorical assurance.

PROF. MADHU DANDAVATE: Let 
him say that the Report will come 
before the House.

MR. SPEAKER: I think, he has 
given a very clear reply.

PROF MADHU DANDAVATE: No. 
Sir. The entire House wants that the 
Report should come before the House.

MR. SPEAKER: His reply was 
quite categorical. He gave a very 
clear reply.

PROF. MADHU DANDAVATE: Let 
him say that. (Interruptions) .

SHRI RAM NIWAS MIRDHA: I am 
not aware of any direction given by 
the Chair to produce the report on 
these incidents to the House. All that 
1  could learn from what the hon. 
Member quoted from the proceedings 
was that the Commissioner should go 
to the spot and enquire. The Com
missioner goes to the spot from time 
to time and enquires about many
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things. He gives a report every year 
w hich is presented to the House. Here, 
Su-, I have to consult him becaw;e 
the.re are ce1:tain things which h e 
writes to the State Governments .... 

l'.i{\' ~ ~ ~(,;;rrf;_,"'lt-~) : 
~·nn ~ffl:t' 'l~ ri~r cfi1 fii·~w ~ ~} ;:r-if>(i. 
~ f <ii cfij <fitlf!fif'{ ~ rrar ~ cf.,~ :{fl' 

~~-. i'r. elf~ ii· ;;rr ~'r ~"<5r fwri ~ 
~T ~lff ~ Cf'( w I 
SHRI RA.1\1. .NIWAS MIRDHA: l 

w ill consult the Commissioner. He 
is a · dignitary under the Consit u-
tion. There are certain things which 
he wr.ites to the State Governments. 
I will consult him, how much of that 
he would like to include in his Annual 
Report in the light of the comments 
received from the State Govern-
ments ... . (Interruptions ) . 

MR. SPEAKER: The position is 
like this. You asked a:· question. The 
Ministe..- replied, and in his reply he 
gave a very categorical a·ssurance that 
the Act is being amended. You said 
that the _Commissioner was not con-
sulted. You read out the statement 
made by him. The Minister in his 
reply has said that he had already 
contacted the Commissioner and even 
this morning he was in touch with 
him . . Now what should be the pro-
cedure? Should he read out the State 
Government's 1·eply and then also the 
State Commissioner's reply? After 
all, he will be replying on behalf of 
the Government. In this report it is 
expected that he got the information 
from the available sources, and he has 
said that he contacted the CO'lllmis-
~ioner also. Besides that, wnat else 
do you want '? D you 'think 'that 
while replying on behalf of the Gov: 
e:rnment, _he should say that this is 
Maharashtra Government's reply--0r 
Government of India's reply or this is 
the Conu:nissioner's reply and this is 
this o~cer's repiy or .that officer's 
1187 L.S . .:_9 . . . . . 

reply'? So far as the procedure of .his 
report is concerned, it is a report whicrt 
has ai".'ea·dy come to this House. Now 
l wi ll have to settle this. The proce-
d ure I accept once will become appli-
cable in future also. Now what .should 
I do? Have I to ask him, to read, on 
the one hand, this Government's offi· 
cial r eply and then ai.so ask him to 
say that this is Government's reply, 
Uu s is Commissioner's reply and so 
on·! 

~ -~~ ~ : flfqf ;:ifi 
;:i- ;;r·,fr ,t,~i' R; ci;fi,~,r{ ;r,, .:,·~ «c>.raH 
;rr,:;- ~cfft• ii q~ t 'iifllTrn: G~ 
JJ;1f; f<f'ircr f"l~rfr t 1 ,;r..r 'l;t•p: ~~ .. .-
'wrt a°'r <t>-f+1~~ ~ :l;l",..r€i' cti-( tj"<ii'cfi ~ · 1 

~~ ~ : 1!if ~ cf; · •:'f·t A · ifi'T 
,;rrq· ;;icmr ~ ~ I ~ 'I~ ~]~<Tr <IT l'.j';.;· 
;,,~,ff I <FiT ;ijcfiof trli: mfu~ q·.;: off6 
~Fff ifr~it ra ·i~T ? <T-:f.f ;zc ~ <·,·, 
~fo~·, ~r ~ 91~.;~ ;,- cfllf ~r ~. ~r 
it Hef ~·c;·:rr ;;ri:'1'lf · "'fcff<lf ~fi'f · '\f~q' 
'<I IJ;<f: ;;:jcf;"i ~Tri{ 'if~ I <Fif ~ti' q~ 
~ 1;fFff "!'lfyp fofi lf~ <fq t ~-11: cf~ cfl[ ~ ? 
11~ fl i\1.·=tffi· l'.ftmt f a'r ;f r~ ,;-.r~· 
~ ~I' <fz.1·,· (f~<fT I 1;f',ll' :Stci~er·,rr., -'!Zl:f 
ff~ ff ~ ri{r ~ ffcj ic'iT ~ I ,;r.q-.f.'r . 
<::T"I°~~ ~r.n '<ff11[~ 1 1;:f,"G;r <1;qJ . 
cr,f l=(l/' ,'j'"( <f,l cfim-2:' f 'fi<.t· i t 't 

He said he was In touch with th_~ 
Commissioner. He talked to him 
earlier as well as _only this . morning.. . 
He has said it. 

PROF. MADHU DANDAVATE: I 
agree with your contention. All that 
I say is that after consulting the Com- . 
mis,sioner and the Government . of 
Maharashtra, let him come .. forward 
with SO'ltle statement: Frobabiy you. 
have not read that statement. Th1a:re 
i'3 n of even ·~r 'refereilce to · Manikgarh:· 



11! Repression on Adivasis JULY ~ti, 
i n l\Iaharnshtra & W. B en gal 

(C.A.) 

MR. SPEAKER: Prof. Madhu Dan-
davate, please sit ctown. He gives the 
reply on behalf of the Government 
and that reply includes it. He has 
made it dear. I can ask somebody to 
read his :reply al·30. 

ei·n:q.:r # irr~ ~irr , l:l;f. f1T.,.:: 
if ~fir ~T -:;t'ViT t 'ff JfT .:f,"if 1!_~ TT 
,r.~ <1"rf;;r1r 1 3.lr(~T ~ fir~ ;;fr-: 
Q" i:ftfr ~ flT I 

'-TT ~ ~ ~1 9l'f9:i:s 
~ f'r~~ if <ffi: ij q-;<f,1 "fT'-f.F <f., cf.'?,';,,· 
/ • ' " 

<f.ii:f.f •f.{f g I ~q'rf;ro: <ffll ~;fT 'f: ,· 'T~ 

~ , f•C\'ri· Z"fif."r ,,r 1~ r 4·r <fF'f "ff~crr·:r 
ll' o!i'.;.rf,;rr of.I' 1f{ i I 

Jf<rR 3.l,n; ;,r ffl·ik' <f. i' <m.; lf'r "frftQ' 
~h': ~cP: <f,'f 'li'r , ~l'l'<fiT # 11" ,'1 11fr , 
~ ~cf. sri..;· ~ ~r-fr ;,rqfc;f iir l1" f1 . 1 

~~~~ :~r ~r 
',fef I tf ~r ;,1;;,· f, I 

.PROF. MADHU DANDAVATE; Mr. 
Speaker, Sir, you have missed a point. 
There is no reference to the Maha-
rashtra Government's attitude. He 
has said nothing either about the 
Maharashtra Government's attitude 
nor the Union Government's attitude 
as far as Manikgarh is concerned. 
There b no reference in the statement 
at all. 

MR. SPEAKER : That you can ask. 

PROF. MADHU DANDAVATE: As 
far as Manikgarh is concerned, you 
have given nothing of either Mahara-
shtra Government's attitude nor that 
of the Union Government. 

MR. SPEAKER: The hon . Member 
'Should not shift his ground. It he is 
.vaying that part of the information 
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has not come, I would not take a 
minute to allow you. 

P ROF. MAD HU DANDA VATE: You 
please g0 through the proceedings. I 
have -~aid it . 

SHRI RAM NIWAS MIRDHA: As l 
have myself said, this statement c0n-
cum Dhulia, Because that is a recent 
occurrence we thought that the hon. 
Members would be interested in know-
ing the fact s about it. But we were 
awar e of the point the hon . Member 
rnised in a previous session. In fact 
the visit of the Commissioner i-:, with 
respect t0 Manikgarh and nof Dhulia. 
Therefore, I have given all the infor-
mation saying that as desired by the 
hon. Members, the Commissioner viuit-
ed the spot and he made inquiries and 
he wa3 in touch with the Government 
of Maharashtra and also in touch witb 
us and we are pursuing eve1-ythmg 
that flows from that report. 

SHRI H. M. PATEL (Dhandhuka ) • 
Ask for the report of the Commis-
~ioner. 

SHRI SAMAR GUHA (Contai): My 
friend , Prof. Madhu Dandavate, has 
given a brief description of the barba-
rous atrocities committed on the peo-
ple of Manikgarh. I want to submit 
that just at the moment the hon. 
Minister admitted that he had no idea 
that the Deputy-Speaker had given a 
~pecia l directive to him to conuult the 
Commissioner, Scheduled Castes and 
Scheduled Tribes and then inform the 
House abou t the matter of consulta-
ti on. 

I wan t to kn ow from the hon. Minis-
1er whether he will hencefOTth con-
!'ul t the Commissioner about thi.s spe-
cial matter raised by my friend, Prof. 
::vfadhu Dandavate and whether he 
w ill place a r eport of the discussion 
held between him and the Commis-
sioner on the floor of the House. You 
\\'ill remember that you admitted this 
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motion on Tuesday, today is Friday 
and they might have had .1 telephonic 
talk with Calcutta. Central Minister 
Prof. Kisku comes from that area and 
Mr. Subodh Han,;;da another Central 
Minister aiso belongs to that area a,,(i 
Mr. Mohato, the We;;t Bengal Minister 
visited jhargram area. Atrocities ar~ 
being committed there and agitation 
is going on. Many of the adivasi 
leaders have been arrested. Their 
meetings are not allowed to be held. 
I have visited that area. Cannot they 
get information by telephone'? I 
think, Sir, you should pull them up 
for these things. They are trying to 
treat adivasi people very callously. In 
the All India Congress Committee they 
pa-~sed any number of pious resolu-
I ions in support of socialism, but is 
this the way of doing about it? This 
community is being oppressed and are 
exploited. They ·should get a better 
treatment. Only that will be real 
socialism. But what is this? This 
.Thargram area was inhabited by adi-
vasi people: it was a forest area · 
hundreds or' them lost their lives ther~ 
w hi le reclaiming the land there ~e-
c·.'l1.1~e of the wild animals. A Raj& 
was given zamindari of that area a n, 
J1p brought many landowners here t o 
,,ust t.he adivasi from these lands. Thi·s 
is what happened. Now, because of 
I.he new Land Act passed by th:: West 
Bengal Government many of the share-
cropper s are being ousted to den·.-
1.hem the righ t to enlist their n ames i~ 
the settlement records for these lands. 
so that they cannot get the land as per 
the land Settlement Act. The Police 
is Shielding them. In the name of 
·vuv CO"l'Ue i,·, or youth congress local 
}VILAs cooperate with the police to 
throw out adivasi sharecropper s from 
I.he land. This is plantation time but 
they are stopped from sowing. Their 
sapling-~ are uprooted. 

The Cong1·ess talks about the pro-
cess or land reforms and the law pass-
<'d l::v tl1e \V"est Bengal Government. 
but 1 ,,·~mt to a,3k you whethe1· this is 
1he way in which a model law is to be 
evolved ;:ind implemented. ls this the 

way of doing such things? The adi-
vasis arc the most exploited commu-
nity. 

Sir, the adivasis were cuitivating 
the·se lands for the last 10 or 15 or 20 
years. In the name of afforestation 
i hese adiv,1sis are being driven out 
and they are not a llowed to sow. Sap-
lings a re being spoiled, saplings are 
heh1g uprooted. I can undei~tand 
;,ill this provided alternative land ii 
given to them. But the Government 
have not done that. How can you 
deprive them of the land that they 
were cultivating for the last ten or 
twenty years? 

First of all the Government said 
that they do not have any informa-
tion . I mentioned to ihe hon. Minis-
ter the other day that agitations were 
going on in this regard. If you do 
not take any steps there will be fur-
thc:· agitations. I want to know from 
the Government whether they are 
i·~,;uing instructions to the West Bengal 
Government to see that these adivasis 
a re allowed to en list their names in 
t '1e set Uement records as land-owners 
,t11d to ,::;ee that oppression by the 
Police and M.L.As. should be stopped. 
Also . are you g iving any instructions 
to the West Bengal Government that 
unless ancl until alternative land is 
prnvided to the adiva·::;is no eviction of 
,1divasis shou ld take pl ace from their 
Ja·nds ,.vhich they have been. cultivat-
ing for many years? Sir, they talk a 
lot of about socialbm; they talk a lot 
c:bout the exploited community-adi-
va~i community. The proof of the 
pudding is i".l the eating. What kind 
of pudding 2re you placing before the 
adivasi·~-tlw m ost exploited commu-
nity? 

SHRI RAM NIWAS MIRDHA: Sir, 
we ha\'e not receh:ed any information 
from t:,c \Vest Bengal Government. 
·1ve sent them a wi,·eless message and 
we even telep honed to them. Even 
before the calling attention notice 
(·,1mP. \\'<' .s::iw :i .~taternent hy SAr1 
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Samar Guha regarding eviction of adi
vasis in the Midnapore District. On 
the basis of that report we approached 
them to give us all the facts of the 
casfe As regards eviction notices issu
ed by West Bengal Government, we 
shall convey to the State Government 
and shall pursue this matter with 
them and if and when wo receive de
tails about the eviction from them, I 
can convey it to the hon Member per
sonally and see that they take steps 
to go ahead with the land reforms 
This is exactly what the hon Member 
has said This is the policy that the 
Central and State Governments have 
been following with respect to advasis 
and we would impress upon them the 
necessity of pursuing all these things 
in the proper spirit
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*ff5TOT, far* f w  s V
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�r � �°R � � fifi �tr 1Wl<l" 
'liT �i�)a;,- <fisi· � �t ;;i-n:rirr �q it cfR 
ii' ir f.:rc,�;,- cfivfT �lff fifi +{� 

ITT<fin: �<fi �ITT"'f'f �RT �;i-r 'ifTQar � 
'3'%T ;;i-iir,, � 'liT15 ii' �:i�m;,- <fi�if 
� f�, ij) � �rm �1 =qf�Q. f!f> 
�r fr� �JTl)a;,- �t �r<Trrr f;rij" � ;;r) 
<fili!i1T �rn:flrt � � �5 �) �i· 1 

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): There is an inhuman 
reign c,f ·terror and I would like to 
know what the Committee of this 
Ilouse--the Committee for the Welfare 
of. SchJduled Castes and Scheduled 
Tribes--are doing about it. 

SOME HON. MEMBER: It is * * 

SHRI JYOTIRMOY BOSU: I do not 
know whether it is. • • 

Hau this Committee visited the pla
ces where atrocities have been com
mitted on scheduled castes and sche
duled tribes? If they have not gone 
there. I would like to know why 
have they not gone there. 

� $lf : �r :rfrfp:f>.f cf�. 
� f<fiAT efit clT NlfT fcfil!T ,=:°( I �) 
�� cf>r cf>mv:rt � '3"<i � ��<f!fH �1 
�HT� ......... . . 

� '741fa'fti � : rrir �1 flim 
JT;:f" � f 'fi lf� ;,-� ;:;'ff.ff 'i:fff�� I 

Somebody from behind said it. I 
did not agree with that. 

� �:�;;rrm,r�fn,� 
f1f.<IT � �ifir.g if �1 ;;;rrzrm I 

l';lf ;.,qrfa� � : ii" �"lT q)-m 
rf�T I 'ti� qm � ciTITT, � ;;fr,,r li+f �tr 
� �a <l�r t I 

� � � tm{q�: �r �e-t 
lf�TG<r, � flf>� <fi°r{ �lTT Ff; qf� 
�m?:_�r <filRT �r* * 

� -At1fd+14 � : <fffi <f>{, Q� � 
<fit �c cfi'{� I f�ri f�ro:# l �T{ 

. ii' �m otRT '1Q.r I 

The three places where this ,reign 
of terror has ibeen let loose are-
N agri, Navadpur and Sahadal. The 
Adivasis tilled these la'nds idr thrP.e 
to twenty years and this are�• is · 'only 
technically forest. They ·have been 
paying occupation for decades ahd 
there are government receipts� for the 
same. The Congress Government very 
recently decided to evict tiiem syste
matically. Even sowed lands have been 
ruined and they tiave a' so been pre
vented from fuxther sowing. Frequent 
atrocities are being committed and 
even cases of rape of Adivasi women 
have taken place. Government ..b'.ave 
filed 198 cases against Adivasis to divert 
the public mind. The District Collec
tor made a propaganda that there is 
a parallel Government l?ut he had 
to withdraw it later. They have de
ployed '500 State Reserve P�licemen 
and they are playing havoc. · They

V1ave demolished hundreds of huts be
longing to scheduled castes. 

They have taken to indiscriminate 
axrest; and they have not spaxed even 
boys ag� ten to twelve and they 'have 
kept in jail for two months 'Without 
trial. On the one side you have these 
st�·vin�, decaying and �trugg_ling.
Adivas1s and on the other hand JJiere 
is the mighty police raj· of the Maha
rashtra Congres Government plu:;: the 
mighty Purushottam Sena. 

As regards the Furushottam Sena. 
there are 30,000 acres of land under 
sugarcane; for ea

.
ch acre of liind the 

owners paying Rs.· 7 per acre;··'· the 
owners of 45,000 acres of irriga,ted land

**Expunged as ordered by the Chair. 
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are .pay ing Rs. 5 per acre, and the ba-
lance at Rs, 4 an acre. All this is
collected to maintain the big purushot-
tarn Sena, named after Shri Purushot-
tarn Pate!. Congress leader and the
headman of the co-operative bank fi-
nance sugar tycoons. They have ern-
ployed 12 commanders. 100 havildars,
1300 watchmen, :W(} horses. 120 rifles,
jeeps and motor-cycles. Rs. 19 [akhs
is their annual budget.

In Dhulia in Maharashtra, the mat-
ter under reference. the landless peo-
ple are numbering about 2,61.000,
Iar.ners 2,19,000: 37 per cent of the
t ribals ...

MR. SPEAKER: The question is ab-
out the ev icl ion of the Adivasis

SHRI JYOTIRMOY BOSU: Yes.
Adivasis in Mahar ashtr a. We are talk-
ing about Maharashtra and West Ben-
~al. If you like, I can bring a map
and an encyclopaedia and show you.

MR. SPEAKER: No, I do not need
his guidance in this.

SHRI JYOTIRMOY HOSU: \"~'at
rloes the call-attention notice say~ [pi

us read it. It say~:

'< .. forcible r-viction of Adivasis
from their agricultural lands in
Maharashtr a .... "

talking about'.'
Maharashtra.

I am
([JlteT-

\Vh:lt am I
talking about
'/'/f.ptions.)

Dhu lia is in Bengal. Mr Congress-
man? DhuIia is in Bengal, Mr Bhag-
wat .Iha Azad?

SHRJ BHAGWAT
(Bhagalpur}: J know
talking much hevoncl
(1nterrupti.ons) .

,JHA AZAD:
that. You are

Maharashtra.

SHRI JYOTIRMOY BOSU: I am
talking about Maharasotra.

SHRI BHAGWAT JHA AZAD: Don't
talk like that. I know where
Dhulio is. (Tnter1'lI.ptim),q

Repression on .4div(Jsis
.'l-l11lw.rashtra &. W. Benga.l
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MH. SPEAKER: Let both of them
please sit down.

SHRI JYO'l'lRMOY BOSU: Why
does he comr- in between? (lnte1'-
nqJ[iolls) .

:\1R. SPEAKER: May I tell both of
them to pJease sit down. Why does
he go out of the way to annoy him?

SHRl JYOTIRMOY BOSU: What
did I say, Sir»

MR. SPEAKER: Why does he go out
of the way? Why does he not deal
with his own motion?

He is unnecessarily annoying and
provoking others.

SHHl K. S. CHA VDA (Putna) : He
said. "Is not Dhulia in Maharashtra?"
And he became angry.

:.vIR. SPEAKER: No. this is not going
into record. t.he observations about
Dhulia and all these unpleasant re-
marks.

SHRI K. S. CHAVDA: Is it unpar -
l iamentary>

MR. SPEAKEH: No, that is not the
question. We was expressly pointing
to them and saying. "You Congress-
men, you Congressmen". It was done
in a very contemptuous manner. He
W[lS very provocative. Let hi-rn not
be provocative. He can do without
provocation. Let him go on without
provocation.

PROF. MADHU DANDA VATE: "You
Congressmen". Shall he say "YOII
.Jan Sanghis"?

MR. SPEAKER: It was said in a
ve rv contemptuous way.

SHRI C. M. STEPHEN (Muvattu-
puzha r . The tone, toe gesticulatio-, aJld
the reaction in the House-it is these
you have to consider. It was said with
contempt and derision. "liVe are not
1" be' fn~atf>ci like this.
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SHRI SAMAR GUHA; Oh a point 
of order. In the course of these angry 
exchanges---- (Interruptions).

MR. SPEAKER: Mi’ Bosu, would ymi 
kindly accept my advice? When talk
ing, you had better deal with the mo
tion instead of going left and right.

SHRI JYOTIRMOY BOSU: Bhag- 
wat js  a  friend of mine outside. But 
when he says that Dhulia is not in 
West Bengal and I retort by saying 
“You Congressmen”, why should he 
get angry?

SHRI BHAGWAT JHA AZAD; Does 
he want a reply? I will give it. I will 
say why I became angry. It is not a 
question of saying “You Jyotirmoy 
Bosu” . I say you are derogatory in 
your language. (Interruption!!).

13 hrs.
MR. SPEAKER- Kindly sit down.

SHRI MAN ORAN JAN HAZRA 
(Arambagh): On a point of order.
Mr. Jha has provoked this House.

MR. SPEAKER; Nothing of this un
pleasant incident should come on re
cord, We will ensure that. Nothing 
unpleasant will come on record.

SHRI DINEN BHATTACHARYYA 
(Serampore). There is nothing un
pleasant.

SHRI K. S. CHAVDA; On a point 
of order. What Shri Jyotirmoy Bosu 
said is on record; you confirm it. He 
said nothing unparliamentary. Why 
do you allow this wasting of time 
on this important call attention?

kHRI a . K M. ISHAQUE (Basit- 
nat): Unparliamentary words may
be expunged. But words do not mat
ter; it is the mode and manner of 
expressing them tJhat is being object
ed to.

MR, SPEAKER: It is not a ques
tion of being unparliamentary. He 
is unnecessarily provocative.

SHRl JYOTIRMOY BOSU: Bhag-
wat is a friend of mine. If he has 
not been able to take a joke, I am . 
sorry.

SHRI BHAGWAT JHA AZAD: JIo 
is not the wisest man here. We 
understand joke. Bui it is the tone 
arid demeanour that is being object
ed to. You are derogatory. You say 
“You Congressmen” . If I say “You, 
Madhu Limaye,” he will understand 
it better. I understand jokes.

SHRI JYOTIRMOY BOSU; In Dhu- 
Ua district m Maharashtra, landless 
peasantry comes to about 2,61,000 as 
against 2,19,000 farmers and 37 per 
cent are tribals. That is the largest 
tribal concentration. There are 3.6 
million Bhils out of 6 million tribals 
in tJhe district. Besides there are 
Pawras, Gavits and Konkams. No 
real land ceiling has been imposed. 
Land reform is unknown in that 
area. The scheduled tribes and adi
vasis lost land in two ways—one by 
slave labour in their own land ana 
another on the false pretext, on 
medical grounds and putting up docu
ments showing fictitious loans at a 
very high rale of interest. Even un
lawful legal ownership has been 
managed. In other areas also like 
Manikgarh in Chandrapur district 
near Nagpur and in Thana District 
evictions have taken place. In Hi ana 
District one scheduled tribe was kil
led. In Sutrakar, eviction had taken 
place on a large scale at the instance 
of a man called Chandu Halvai of 
Gopalan Samithi one person was kil
led and another injured. We demand 
that the SRP should be withdrawn





MR. SPEAKER; Why do you inter
rupt him all the time? Let film give 
his reply. If he goes on interrupting 
like this at every stage, let the Minis
ter not give any reply.

SHRI JYOTIRMOY BOSU: That
should apply to everybody.

SHRI RAM NIWAS MIRDHA; The 
proposed amendment to the land laws 
will take care of the difficulties that 
the hon. Member has mentioned.

The last point mentioned by the 
hon. Member was about those persons 
who have been displaced as a result 
of irrigation and other projects. There 
is a clear policy regarding the reha
bilitation of the Adibasis and others 
who are evicted as a result of this 
and I hope that under that policy 
these Adibasis would be properly re
habilitated.

225 Repression on SRAVANA 4,
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SHRI DINEN BHATTACHAKYYA: 
This Calling Attention Notice is of a 
general nature dealing with atrocities 
on harijans and Adibasis in West 
Bengal and Maharashtra. Kindly look 
into the statement that the Minister 
has given. According to that, 2,023 
acres of land were encroached with 
the help of the State Reserve Police 
and the* Adibasis were removed, and 
that no Adivasi .family was evicted 
from their residences.

What is the basis of this repoit? 
When you have evicted Adivasis from 
the agricultural land coveiing 2,023 
acres, how could you say there were 
no residential houses from which Adi
vasis were evicted? I say, categoii- 
cally, it is a wrong statement. The 
Minister must verify it.

The Adivasis live wherever they till 
the land. They make their home
steads nearby. How can it be that 
Adivasis were only evicted from lands 
and not from their homesteads and

1896 (SAKA) Repression on &26
Adivasis in Maharashtra 

in Maharashtra and W. Bengal

that their homesteads were not demo
lished? I do not know from where 
the Minister got this report. I want 
to have a categorical reply to that.

Only yesterday, the Prime Minister 
categorically said that their Govern
ment is going stronger and stronger 
every day. This is the picture that 
you get every day. Daily, when you 
open any newspaper, you find there 
are atrocities committed somewhere 
on Harijans, Adivasis and other wea
ker sections of the people. Every
where it is happening. Even today, 
the Patriot has given a 'news item 
entitled “Police atrocities on Adiva
sis”. Mr. Jyotirmoy Bosu has already 
mentioned that one Mr B. D. Gupta, 
the Correspondent of the Times of 
India was arrested for the news item 
given in the Times of India because 
he correctly reported about the atro
cities committed on the Harijans 
which will affect the Congress party 
in elections in several States. That is 
why he was only not arrested but he 
was manhandled and insulted in 
every way.

That is how the Government is run 
by Shnmati Indira Gandhi. There 
are terrible things happening in 
almost all the States. What have you 
done in Tripura? In Tripura, the 
tribals have been cxtinct. Their lands 
have been take 11 aw.tv Who is res
ponsible i'or that? Have you ever 
tried to asceitain the report from the 
Tripura Government as to how many 
tribals arc* still lhe>’0 and who evicted 
them from their lands? Your Govern
ment is responsible for all this.

As regards West Bengal, wherever 
you go. you find there are atrocities 
committed on Harijans and Adivasis. 
Shrimati Indira Gandhi should feel 
ashamed. She made a false statement 
that during the IJ.F, regime, the peo
ple could not go from one place to 
another. But here are home people 
who will corroborate me that during 
the U.F. regime, not 0 single Adivasi

x m  LS-1G.
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was evicted from any land. Now, 
throughout West Bengal, you see that 
Adivasis and Harijans are being evict
ed fropn their ]}ands. There is no 
guarantee of their land. Not only 
their share oi crop but even those who 
have their own land are being evicted 
by money-lenders and others. What 
are you going to do about it?

You have one Parliamentary Com
mittee on Scheduled Castes and Sche
duled Tribes and one Commissioner 
for Scheduled Castes and Scheduled 
Tribes. What is that fellow domg? 
What is the Commissioner of Sche
duled Cartes and Scheduled Tribes 
doing? He is not appointed by the 
Speaker. Mr. Basumalari, the Chair
man of the Parliamentary Committee 
is nominated by the Speaker. What 
is that fellow doing? The allegations 
have been made here on several oc
casions. I know, hundred and one 
times the issue has been raised here 
in the House. It is a matter of shame. 
But in spite of all these, the Prime 
Minister, Shrimati Indira Gandhi, 
never fee’s ashamed. Only yesterday 
she was very loud in saying that the 
nation was going ahead.

He mu«t answer to all my questions.

SHRI RAM NIWAS MIRDHA: It is 
most unfortunate that the hon. Mem
ber has used such disparaging langu
age against the Commissioner for 
Scheduled Castes and Scheduled Tri
bes. Shri Mane, who is the present 
Commissioner, is a very devoted an(i 
dedicated person. The cause of Sche
duled Castes and Scheduled Xribes is 
very deaf to his heart, and his reports 
on various matters have helped the 
Governments at the Centre and in the 
States in improving the state °* 
affairs. I do not think the hon. Mem
ber wa? justified in making the reflec
tion that he did. On the one hand wc 
expect the Commissioner to be effec
t s  an tn the «iuot and then make

reports, and on the other hand, with
out knowing the facts Or without any 
basis for their observations the hon. 
Member makes such wild and highly 
derogatory remarks against such a 
high dignitary.

As regards the hon. Member’s con
tention as to how is it that the Adi- 
Vasis were evicted from their land and 
not from their homesteads, this infor
mation has been specifically given by 
the State Government that they were 
only encroaching upon land and when 
they were evicted from them, there 
were no homesteads or other things. 
Therefore, there was no question of 
cvicting them from their homesteads. 
This has been ascertained from them. 
This is what they have informed us.

As regards the general question of 
Tripura Adivasis and other Harijans 
and Tribals, all I can say is that the 
policy of the Government in this res
pect is very clear and everything is 
being done by the Central Govern
ment and the State Governments to 
see that all the difficulties and atro
cities are removed and the Adivasis 
are properly protected#

NATIONAL LIBRARY BILL

(i)  Report of Joint Committee

SHRI AMARNATH VIDYALAN- 
KAR (Chandigarh): I"Beg to present 
the Report of the Jtflnt Committee 
on the Bill to provide for the adminis
tration of the National Library and 
certain other connected matters.

(ii) Evidence

I beg also to lay on the Table a 
copy of evidence tendered before the 
Joint Committee on the Sill to pro
vide* for the administration of the 
National Library and certain other 
connected matters.


